13 Messages from
Bombay Tenancy and Agricultural Lands
Act, 1948, read with sub-clause (iii)) of
clause (c) of the Proclamation dated the 9th
Fcbruary, 1974, issued by the President |
in relation to the State of Gujarat.
{Placed in the Library. See No. LT-8276/
74].

The Annual Accounts of the Paradip Port
Trust for the year 1972-73 and related
papers

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS- \
PORT (SHRI PRANAB MUKHERJEE):|
Sir, T beg to lay on the Table a copy (iny
English and Hindi) of the Annual Ac-
counts of the Paradip Port Trust for the
year 1972-73, and the Audit Report
thereon, under sub-section (2) of section!
103 of the Major Port Trusts Act, 1963.
[Placed in the Library See No. LT-8369/
74]

|
Nodifications under the National Highways|
Act, 1956 ;

SHRI PRANAB MUKHERJEE: Sir, 1!
also beg to lay a copy each (in English and !
Hindi) of the Ministry of Shipping and |
Transport (Roads  Wing)  Notifications
S.0. Nos. 441(E) and 442(E), dated the
17th July, 1974, together with corrigendum
S$.0. No. 480(E), dated the 5th August,
1974, thereon under section 10 of the
National Highways Act, 1956. [Placed in
the Library. See No. LT-8277/74).

The Railways Red Tariff (Fifth Amend-
ment) Rules, 1974

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): Sir, on behalf of Shri
Mohammad Shafi Qureshi, I beg to lay
on the Table a copy (in English and
Hindi) of the Ministry of Railways (Rail-
way Board) Notification G.S.R. No. 602,
dated the 15th June, 1974, publishing the
Railways Red Tariff (Fifth Amendment)
Rules, 1974, together with a statement giv-
ing reusons for delay in laying the noti-
fication. [Placed in the Library. See Mo.

[28 AUGUST 1974]

LT-8298/74].
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Annual Reports of the Institute of
Technology and the National Institute for
Training in Industrial Engineering, Bombay
for the year 1972-73 ‘
THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Sir, I beg to lay on
the Table a copy each (in English and
Hindi) of the following papers :i—

(i) Annual Report of the Indian Institute
of Technology, Bombay, for the year
1972-73. [Placed in the Library. Se~
No. LT-8279/74).

fii) Annual Report of the National
Institute for Training in Industrial
Engineering, Bombay, for the year
1972-73. |Placed in the Library. See

No. LT-833%/74].

MESSAGES FROM THE LOK SABHA
(I) The Additional Emoluments (Com-
pulsory Deposit) Bill, 1974
(II) The Compulsory Deposit Scheme
(Income-tax Payers) Bill, 1974

SECRETARY-GENERAL : Sir, I have
to report to the House the following mes-
sages received from the Lok Sabha,
signed by the Secretary-General of the
Lok Sabha :—

o
“In accordance with the provisions of

Rule 96 of the Rules of Procedure and

Conduct of Business in Lok Sabha, I

am directed to enclose herewith the

Additional Emoluments (Compulsory

Deposit) Bill, 1974, as passed by Lok

Sabha at its sitting held on the 27th

August, 1974 ‘

an
“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha,

I am directed to enclose herewith the

Compulsory Deposit Scheme (Income-

tax Payers) Bill, 1974, as passed by

Lok Sabha at its sitting held on the

27th August, 1974.”

Sir, T lay the Bills on the Table.
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. MR. DEPUTY CHAIRMAN: Yes,
Mr. Niren Ghosh, you wanted to make}

PRRETRY B U |

Reference to statement {RAJYA

a mention.
(SIS
i ’ EASEEEE A

REFERENCE TO SERIOUS SITUATION
IN WEST BENGAL .

¢’ SHRI NIREN GHOSH (West Bengal):
“With your permission, Sir, I want to
invite the attention of this House as well
as the Government, particularly the Minis-
‘ter for Home Affairs, Shri Dikshit, the
Leader of the House, to a serious situa-
tion which has developed in my State of
West Bengal. Today’s report was and !
practically it is known to everybody, that
West Bengal has been handed over to the
military and CRP for a pretty long time.
The incident is: A New Jalpaiguri-bound
bus collided with a CRP van. Imme-
diately, the CRP men mounted on the
bus and stopped it from proceeding fur-
ther, resniting inconvenience to the pas-
The passengers protested. There-
upon the CRP ran amuck and resorted to
firing. An  Assistant Teacher and a!

sengers,

persons injured are lying in the hospital.
Cordition of another School teacher is
said to be serious. Upon that, curfew
has been clamped and the army has been
called out. The Chief Minister is con-
ferring with the G.O0.C. of the Eastern
Command as if 2 war has begun. That is
bow things are taking place. The Stu-
dents Federation of India has called for a
State-wide strike. Judicial enquiry s
supposed 1o be set up but judicial enquiry‘
would not satisfy the people of Bengal,
Cnoly non-cfficia puhlic enquiry can‘
answer the needs of the situation. 1
would say what Rabindra Nath Tagore
said: “He who commits injustice, he who

a
a
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REFERENCE TO LOADING-UNLOAD-
ING PROBLEM OF SOAP STONE IN
UDAIPUR DIVISION

ot %3 fag Savaa (T9eaE) @ SoEia
HENRH, IAT TUATHA W Heqaed HX WA F
AT e & gea fedom & -
& Aifer T waenten &1 57 9w #1 awen
T g1 T 39y IR Al 9 SO 9
® g TR AW A FFvEae @ og o)
frged™ & o A e o @R
FUIT fedivm # AT ¥ | AR AR #
W JAEA gAT & WEEr 80 Afawd e
seaR fedtad & g § 1 qwEw 25
F9IY AWEY IF TLHM F 8 AT &I
150 8W-FE2 &7 WEE | F19 AT § AR
amar 50 arifzn afrew e = gf &
afer guim § 398 @ifT sl sl
A FEEEA] & T 21-8-74 ¥ AT
4234 Fea §fe af g § | fored w1 wfRe-
wree §, 1T L3 &, WY A #, e 6,
GlewETd #, €9 &) Tl § W FE-
fegr # A SMEN F ECH AN JET
AT 77 A AT @Y AR W I wlegar
7 ¥ & 3@ 299 €N & §vE
T A T a7 ver & R g e
TR A O G R TR agh AW A awen
g @ ¥ Twem % qer war 7 fred
fasii AT Y90S Gl W ug feuT 8 9w
g &1 W WF Hawd F AL F FE I
T AT @ A A W ™R A -
e A ot @I e | wfag § @ oaw A s
AR HEl AERT BT A WTHIET FW
gy say faqeq wEW F 9 ofeq ¥ WK
T Oy A sAEEdT Y |

m———

puts up with injustice, let your wrath des-

REFERENCE TO STATEMENT MADE
trov him like a burning straw.” B

MINISTER IN CONNECTION
‘WH‘H STARRED QUESTION NO. 730

SHRI KALI MUKHERIEE : Very g00dj SHRI LAL K. ADVANI (Delhi):
] Mr. Deputy Chairman, Sir, this morning’s

transiation.



